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THE ANDHRA PRADESH GAZETTE
PART 1V-B  EXTRAORDINARY
PUBLISHEDBY AUTHORITY

No.2] HYDERABAD, TUESDAY, MARCH 3, 2009

ANDHRA PRADESH ACTS, ORDINANCESAND
REGULATIONSEtc.

The following Act of the Andhra Pradesh Legislature,
received the assent of the Governor on the 2nd March, 2009
and the said assent is hereby first published on the
3rd March, 2009 in the Andhra Pradesh Gazette for general
information.

ACT No. 2 OF 2009

AN ACT TO PROVIDE FOR THE FRAMING OF CO-
CONTRIBUTORY PENSION SCHEME TO
PROMOTE OLD AGE INCOME SECURITY
AMONG WOMEN MEMBERS OF SELF HELP
GROUPS IN URBAN AND RURAL AREAS AND
TO PROTECT THE |INTERESTS OF
SUBSCRIBERS AND FOR MATTERS
CONNECTED THEREWITH OR INCIDENTAL
THERETO.

[1]

A. 401
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Short title,
extent
and

com-
mence-
ment.

Defini-
tions

Be it enacted by the Legidature of the State of Andhra
Pradesh in the Sixtieth Year of the Republic of India as
folows

CHAPTER- |
PRELIMINARY

1. (1) ThisAct may becalled the AndhraPradesh Self Help
Groups (SHG) Women Co-contributory Pension Act, 2009.

(2) It extendsto thewhole of the State of AndhraPradesh.

(3) It shall come into force on such date as the State
Government may, by natificationinthe AndhraPradesh Gazette,
appoint.

2. InthisAct unlessthe context otherwiserequires,-

(8 "Authority" meansan appropriateregulatory authority
established by law including the Insurance Regulatory and
Devel opment Authority and the Pension Fund Regulatory and
Deve opment authority;

(b) "Contribution" meansaperiodic payment by asubscriber
into theindividual pension account asmay be prescribed;

(c) "Co-contribution" meansaperiodic cash transfer by
the Government asmay be prescribed;

(d) "Government" meansthe State Government of Andhra
Pradesh;

(e) "guidelines" means guidelines framed by the nodal
implementation agency to implement the provisions of the
scheme;

(f) "individua pensonaccount” meansan account opened
asper the scheme;
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(9) "minimum pengon” meansaminimummonthly payment
to benatified by the Government fromtimeto timeand payable
under the schemeto subscriberson crossing theretirement age,
subject to conditionsto benotified;

(h) "Nodd Implementation Agency" meansthe Society for
Elimination of Rural Poverty and any other such agency that
may be notified by the Government and empowered to
implement and administer thescheme;

(i) "Notification" meansa'notification’ published inthe
AndhraPradesh Gazette and theword notified shall be construed
accordingly;

(j) "Pension" meansthe periodic payment to asubscriber
on crossing theretirement age;

(k) "Pension fund manager" means the Life Insurance
Corporation of Indiaor any other Public Sector undertaking,
regulated by an authority as may be prescribed by the
Government;

(I) "Prescribed" means prescribed by rules made under
thisAct;

(m) "retirement age'" meansthe age asmay be prescribed
by the Government at which the subscriber startsdrawing the
monthly penson;

(n) "Scheme" means the Self Help Group Women
Co-contributory Pension Scheme asframed under section 3 of
theAct;

(0) "SHG" meansaRural or Urban Self Help Group of
Women formed by the promotional efforts of development
agencies of the Government as notified in the scheme and
registered with the Nodal I|mplementation Agency;
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Framing
Scheme.

Contri-
butory
Pension

(p) " Subscriber" meansawoman member of an Urban or
Rurd Sdf Help Group whoispermitted and choosesto subscribe
tothe scheme.

CHAPTER- I
THESCHEME

3. (1) TheGovernment may by notification frameascheme
to be called the Andhra Pradesh Self Help Groups (SHG)
Woman Co-contributory Pension Scheme.

(2) TheGovernment may by notification add to, amend
or vary the scheme.

CHAPTER- 11

SELFHELP GROUPSWOMEN CO-CONTRIBUTORY
PENSION SCHEME.

4. (1) Awoman who isamember of a Self Help Group,
and an activemember for aminimum period of oneyear andis
aged between 18 yearsand bel ow theretirement ageisdligible
to subscribeto the scheme;

(2) Every subscriber shdl pay contributiontothescheme,

(3) Thesubscriber shall beentitled to aperiodic Co-
contribution by the Government subject to prescribed
conditions,

(4) ThePenson Fund Manager shdl invest theamount

on behalf of the subscriber for payment of monthly pensionon
retirement.
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5. (1) Every subscriber shall haveanindividua pension
account.

(2) Themember shall furnish such documentsasmay
be prescribed by theNodal |mplementation Agency, asproof
for digibility for enrollmentinthescheme,

(3) A subscriber shall not exit from the scheme, except
asmay be specified intherulesgoverning the scheme.

(4) Thesubscriber'sindividua pension account shall be
closed in case she does not fulfil the prescribed conditions of
the scheme, and the available contributions of the subscriber
and earningsfrom such contributionsin the account shall be
transferred to the subscriber.

(5) On the death of the subscriber the available
contributionsand accrued earnings on such contributions shall
be paid asalumsumto the nominee of the subscriber.

6. A subscriber who attainstheretirement ageand fulfilled
the prescribed conditions shall beentitled to receilveamonthly
pension. Other than the minimum monthly pension prescribed
by the Government, thereis neither any implicit nor explicit
assurance of returnson investment of subscriber contributions
or the Government Co-contributions.

CHAPTER- IV

DUTIES, POWERSAND FUNCTIONS OF
THENODAL IMPLEMENTATION AGENCY.

7. (1) Subjecttotheprovisonsof thisAct and any other law
for thetimebeinginforce, the Noda |mplementation Agency
shdl adminigter, promoteand ensureorderly function and growth
of the pension schemeto which thisAct appliesand to frame
guidelinesfor implementing thescheme.

Pension
Account..

Benefit
of
Pension.

Nodal
Imple-
menta-
tion
Agency.
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Funds to
the
Nodal
Agency.

(2) Without prejudiceto the provisions contained in sub-
section (1), the powers and functions of the Nodal
Implementation Agency shall include.-

(8) protecting theinterests of subscribers;

(b) laying down normsfor collection and accounting of
contributionsand their transfer to pension funds;

(c) sandardising dissemination of information about the
scheme and performance of pension funds and returns on
investment therefrom;

(d) appointment of Lifelnsurance Corporation of India
or any other Public sector undertaking regulated by theauthority,
asthepension fund manager;

(e) enter into a Memorandum of Understanding
(MOU) with the pension fund managersfor fund management,
management of individual pensionaccounts;

(f) appointing the implementation support agency /
agencies, banksand any other such person or entity responsible
for enrolling subscribers, collecting and recording contributions
andinformation from subscribers, transmitting information and
fund to pens on fund manager, and discharging such other duties
and functions, asmay beassgned toiit by the Government from
timetotime.

8. (1) The Government may make to the Nodal
Implementation Agency grantsof such sumsof money asit
may think fit for being utilized for the purposesof implementation
of theprovisionsof thisAct.

(2) The Fund shall be utilized for meeting,-

(a) thesdaries, alowances and other remuneration of
the members and officers and other employees of the Nodal
ImplementationAgency;
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(b) other expensesof theNoda Implementation Agency
in connectionwith thedischargeof itsfunction, implementation
of the scheme, delivery of servicesand benefits of subscribers
andfor the purposesof thisAct.

CHAPTER-V
MISCELLANEOUS

9. TheGovernment shal gppoint auditorson periodical basis
for verifyingtherecordsof Self Help Groups, Nodd Implemen-
tation Agency and all other concerned agenciesfor ensuring
proper conduct and maintenance of the scheme.

10. TheGovernment shal congtituteaGrievance and Dispute
resol ution mechanism for settling variousissues between the
beneficiaries, Nodal |mplementation Agency, pension fund
managers, other support agenciesand others concerned with
thescheme.

11. TheGovernment shdl congtituteaCo-contributory Penson
Advisory Board not exceeding 20 members of which 10
memberssha | befrom among officialsand expertsdrawn from
the fields of rural and urban poverty aleviation, Finance,
Insurance, Legal, etc., and 10 membersfrom among Self Helf
Group membersfromdistrict level Self Group Federationsto
exercise power and to advise on mattersas may be prescribed.

12. (1) If any difficulty arisesin giving effect to theprovisions
of thisAct, the Government may by order published in the
Officias Gazette make provisions not inconsistent with the
provisions of the Act as appear to them to be necessary and
expedient for removing thedifficulty;

Ac-
counts

Audit.

Griev-
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Power to
make
rules.

Provided that no such order shal be made after theexpiry
of aperiod of threeyearsfrom the date of commencement of
thistheAct.

(2) Every order made under thissection shall, assoon
asmay beafter itismade, belaid beforethe Legidatureof the
State of AndhraPradesh.

13. (1) TheGovernment may by notificationintheofficia
Gazette, makerulesto carryout the provisionsof thisAct.

(2) Every rulemade under thisAct shall immediately
after it is made, be laid before each House of the State
Legidatureif itisinsessonandif itisnot in session, inthe
sessonimmediately following for atotal period of fourteendays
which may be comprised in one session or in two successive
sessions, andif, beforethe expiration of thesessoninwhichit
issolaid or the sessionimmediately following, both Houses
agreeinmaking any modificationintheruleor intheannulment
of therule, theruleshall with effect from thedate of notification
of such modification or annulment in the Andhra Pradesh
Gazette, isnotified, have effect only in such modified form or
shall stand annulled, asthe case may be, so however, that any
such modification or annulment shall bewithout prejudiceto
thevalidity of anything previously done under that rule.

V. SURIAPPA RAO,
Secretary to Government,
Legislative Affairs & Justice, (I/c)
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING,

AT LEGISLATIVE ASSEMBLY PRESS, HYDERABAD.
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No.15] AMARAVATI, MONDAY, 20* DECEMBER, 2021.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.,

The following Act of the Andhra Pradesh Legislature received the assent of the
Governor onthe 17% December, 2021 and the said assent is hereby first publishedon -
the 20%December, 2021 in the Andhra Pradesh Gazette for general information :

ACT No. 15 of 2021.

AN ACT TO AMEND THE ANDHRA PRADESH SELF HELP GROUPS (SHG)
WOMEN CO-CONTRIBUTORY PENSION ACT, 2009. ‘

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventy
second year of the Republic of India, as follows:- :

I. (1) ThisActmay be called the Andhra Pradesh Self Help Groups (SHG) Women L ienet
Co-contributory Pension (Amendment) Act, 2021.

(2) It shall be deemed to have come into force with effect on and from the 20%

October, 2021.

2. Inthe Andhra Pradesh Self Help Groups (SHG) Women Co- contributory Pension .
Act, 2009 (hereinafter referred to as the principal Act), in section 2,clauses (a)and ~ section2
(k) shall be omitted. ActNo. 2 0£2009.

3.  Inthe principal Act, in section 4, for sub-section (4) the following shall be substituted, ~ Amendment of

section 4.
namely,-

“(4) The Government, through its Nodal Implementation Agency, shall ensure
that the subscriber is paid pension on retirement.”.

|
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Amendment of
section 7.

Amendment of
section 10.

Repeal and Savings.

Ordinance No. 18
of 2021.

In the principal Act, in section 7, in sub-section (2),-
(i_). for clause (b), the following simll be substituted, namely;-

“(b) laying down norms for collection and accounting of contributions;”.
(i) for cl.ause (c), the ft-)llowing' shall be substituted, namely,-

“(c) standardizing dissemination of information about the scheme;”.
(iii) clauses (d) and (e) shall be omi@d;

(iv) in clause (f), after the words “information from subscribers,” the
following words shall be omitted, namely,-

“transmitting information and fund to pension fund manager”.

In the principal Act, in section 10, after the words and expression “nodal
implementing agency,”, the words and expression “pension fund managers,” shall
be omitted. '

(1) The Andhra Pradesh Self Help Groups (SHG) Women Co—contrlbutory'

" Pension (Amendment) Ordinance, 2021 is hereby repealed. -

(2) Notwithstanding such repeal, anything done or any action taken under the said
Ordinance shall be deemed to have been done or taken under this Act.

VADDADI SUNITHA,
Secretary to Government (FAC),
Legal and Legislative Affairs & Justice,
Law Department.

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.





